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Title: Issues regarding alleged political pressure for softening the case against Hasan Ali Khan and the credibility of the
investigating agencies.

MADAM SPEAKER: The House will now take up 'Zero Hour'. Shri Gurudas Dasgupta.

SHRI GURUDAS DASGUPTA (GHATAL): Madam, I hope the House is aware of a particular name, Hassan Ali Khan. He is an
economic offender. 3T oiET A 331 A4 Sirerd 3 3R a8 A oft 21a 3 b 32 J9T BT S Sat RBurddic sordb Racw wr¥ars o2 T 3,
solb SR 50 BSIR BAs I A SAGT sodiol Spienn @2 ferm & He is also suspected to have links with international arms trade
dealers. That is the complaint and suspicion about him. He has recently been arrested. ciftsor @s e sft ara & 5 3oy aidec
AYieT DIE & dicTol P dIG P SR, AP Usel o8] bl SR JYIPT DIE of A JId 3015 [P SoIdDT PICISACT SUSASIoIeT aRll ofd! foplr Sir 23l &)
g U [RAIeT & &b sARI S9I DIE et 28l 3, IRDPR Gl P oldl Tl Wl &, DI S9I DI I Wl 3| B A9 &l ADd 3, cifcpol AS dge T3t ard
g, It is a matter of serious concern to the country because in democracy, it is the elected Government which should run the
country but unfortunately, it seems that nowadays it is the court and judiciary which is running the country. aiféser z3m dem?
3ot! P DI S dictol b a6 PRUAR fpar sk @I¢ o @=u fsen The court released him and that is not the issue. f¥ar fepan sr,
I8 39 ordl 3) But while releasing him, the court made some remarks. That is ominously significant and the remarks they
made is like this — You have not made your homework. Secondly, the court said that the charges have not been
established. Rrb =&t o1, BIE of 5 oft TARI b P SIREICA U6l &7, Sl SR A3, Sil SIRFICA byldbies 3| ¥ oft DIE of qarn
fp 301 Raes Sl strREic & s”1, Some of the documents are available in the Internet. In this situation, where do the
Parliament, the Government and the country stand? The credibility of the investigating agencies is getting eroded. =ft.4t.amg.
@l 8 dicid & b a1t @t ordl @ &, You are under political pressure. vowkidic fSurddic @I & dickd 3 b qur e ol @ 8l
What is the matter? The Government should clarify it. Is it the political pressure which has led to the inactivity of the
Enforcement Directorate? Is it the political pressure? Is it that Mr. Khan is a front man, is it that there are some important
political leaders who are connected with this and in order to protect them and cover them up, deliberately a soft case has
been put forward in the court. This is a very serious situation because @z scst Bub spor & odt 3, He is reported to be
connected with the international arms dealers. ¥zt & el Sordl AFuD 3, AS AT BH cllvT SIold 3| B St el S 28T 3 This is
being said. In a situation like this, if the Enforcement Directorate is incapable of proving the charges against him, if the
court says that the case put forward is too weak and if the court says that the documents are fabricated, then just imagine
the situation.

sopRidic Burdiic bdidbes sirEic § 1 ) They are saying that some of the documents are there in the internet. Therefore, two
questions are very important. One is the credibility of the investigating agencies; second is whether they are under political
pressure not to put forward a strong case against him. Whatever it might be, it is a dangerous situation. I wish the
Government makes a statement. I know the Government does not oblige us. They want the Parliament to function. But
when serious issues are raised, the Government does not oblige the Members. The Government does not oblige the
Members even when the issues raised are very important. The Government responds only to a definite or a particular group
of Members or to a particular section. It does not generally oblige the Members. I wish the Government responds because
the Government is under suspicion.

I do not like to recollect all that is happening in the country and tell you everything. What is happening in this country? How
many cases of corruption are there? How many important people are being interrogated? Therefore, in a situation like this,
it is good for the Government to come clean and the Government should come clean. The Government should make a
statement....(Interruptions)

MADAM SPEAKER: Hon. Members Shri Mahendrasinh P. Chauhan, Shri Arjun Ram Meghwal; Shri Ashok Argal; Shri Virendra
Kumar; Dr. Rajan Sushant; Shri Anurag Singh Thakur, Shri Rajendra Agrawal are allowed to associate with the matter raised by Shri
Gurudas Dasgupta.
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MADAM SPEAKER: Nothing will go on record.
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